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| District

HIGH (*OURT OF CHHATTISGARH, ::iLASPUR

"Ipdated Status Report of pepdmg MPs/MLAs cases for the Month of Janua;z, 2026

lT Name of the Court

' Case No.

Party Name

|

Sertlons

|Status Report received fi from

'the concern Court

1 }Balodabazar
|

3°ADJ
Balodabazar

|

| Criminal case

Staté Vs Kishoré__Navr;ndge & Ors[

(Devendra Yadav (MLA)

and 39/2025

J No.2818/2024
| \
|

|
|

Section 153(A), 505(1). 153(1)(B), 505(1) (C),
109,120(B),147, 148, 186, 353,332 333,307,
435, 436, 341, 427 IPC & 3,, 4 PDPP Act,

Fixed for 28.02.2026

(Prevention of Money

loundering Act ) Raipur

‘ ED 05/2024

|

2002

F'
’ |
r 2 EJanJgur- CJM Criminal case |State of C.G. Vs. Vedprakash Sahu & + 7 Section 147, 294,452,323, Uls 149,427 IPC | aiforaior e B
, JChampa Janjgiir ‘ No0.116/2025 |others, accused Baleshwar Sahu ) B
| CJM ’ Criminal case 'State of C.G. Vis. Baleshwar Sahu 'Section 329(4),296,351(2),115(2) B. NS G ey Td
‘7 | Janjgiir | No.1558/2025 ‘ ) |
J ’CJM Criminal case |State of C.G. Vs. Gautam Rathore & anr, laTRYY ud a® %g
J _ | ~ |[Janjgir | No0.34/2026 |accused Baleshwar Sahu |
™3 |Kabirdham |CUM, Kawardha ' Criminal Case [State of C.G. Vs. Ashok Kumar Sahu &( 147,148, 149, 109, 353, 332, 153(A), 186, |For  the evidence . date
\(Kawardha) | 1 No. 135/2022 |Ors. 188, 295, 427, 120(B), 144, 152, 440, 452, 105102I2026 j
" 455, 295(K) IPC & 3 Prevention of Damage
; ' ’Property Act
| CJM, Kawardha 1592/2025 State of C.G. Vs. Vijay Sharma & Ors. ‘U/s 147,186, 353, 447 IPC & 3 Prevention of [For  the  evidence date
’ (Old (Vijay Sharma -Sitting MLA) Damage Property Act 17/02/2026
B | | No.456/2021 ] .
4 |Raipur 1. 1% District & Special Case State Vs. Arunpati Tripathi & Others| 420,467, 648,471,120 BIPC and U/S 7 & |Fixed for 13.02/2026
Additional Session No.01/2024 (Sitting MLA Kawasi Lakma) 12 Prevention of corruption Act 1988,
Judge Raipur amendment Act 2018
‘ o 2. Special Judge ED 03/2023 |ED Vs. h N 3, 4 Prevention of Money Laundering Act, Fixed for 07.02.2026
‘ (Prevention of Money 1. Devendra Singh Yadav (Sitting) 2002
’ loundering Act ) Raipur 2. Chandradev Prasad Roy (Former)
r 1 i : . ﬂ
\ 3. Special Judge ED Vs Kawashi Lakhma 3, 4 Prevention of Money Laundering Act, Fixed for 06.02.2026

4. 1¥ Civil Judge Upper
Class /Chief Judaical

Magistrate Gariyaband
(C.G.)

Criminal Case_
No. 666/2025

State of Chhattisgarh Vs.

Pujari and other (Ex MLA)

Damrudhar

341,147, IPC

Fixed for 10.02.2026

5. 1* Civil Judge upper
Class /Chief Judaical
Magistrate

+ Criminal Case

No. 667/2025
L

State of Chhattisgérh Vs..

Manijhi and other (Ex MLA)

Govardhan

341,147, IPC

Fixed for 10.02.2026




—

- \Gariyaban(C.G.) S N - - K B 7 ) _ B

o 6. J.M.F.C. Rajim, ' Criminal Case State of Chhattisgarh Vs. Rohit Sahu and|186, 147, 149, 341 IPC Fixed for 16/03/2026 ‘
- | Gariyaband, Raipur | 391/2024 other

] 7. CJM Raipur | 22283/ State of Chhattisgarh Vs.Sanjeev Shukla 147, 188, 353, 332, 186(149) IPC Fixed for 04/02/2026 ]

‘ | ‘[ 2013 :and other(Devendra Yadav) B - B |‘

| 5 |Rajnandgaon |1. Principal District | Special |C.G. State Vs. Md. Khalid and

& Sessions Judge,
Rajnandgaon

Case |others.
CGPDI No.. |1. Madhusudan Yadav (Ex.
’ 04/2020 {MP)

420, 406, 467, 468 IPC Section 10 CGPDI

Act,

T e —————payeey
No. 164/2021 # uiRa amesr f297F 08.03.

2021 & IALTIAR g

|
|

C.G. State Vs. Md. Khalid and

WWWW@WPCR

\ ) 2. Principal District | Special 420, 406, 467, 468, IPC Section 10 CGPDI
& Sessions Judge, Case others. Act, No. 174/2021 ¥ uiRa amesr f=is o
‘ ' JRajnandgaon CGPDI No.. 1. Madhusudan Yadav (Ex. 202; @ AR g o
| : | : 05/2020 |MP) | ;
| . .
r l 3. Principal District [ Special |C.G. State Vs. Md. Khalid and 420, 406, 467, 468, IPC Section 10 CGPDI [ty wefie 9= <mared & WPCR
\ & Sessions Judge, Case others. Act, No. 172/2021 % wiiRa amesr 2976 09.03
’ Rajnandgaon CGPDINo.. 1. Madhusudan Yadav (Ex. 202% & AR I 903
L l 05/2021 |MP)
| 4. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI| | d& sl
& Sessions Judge, Case others. Act,
Rajnandgaon CGPDI  |1. Madhusudan Yadav (Ex.
} ~ |No..04/2021 MP) _ )
5. Principal District Special !C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI | d% é‘g
‘& Sessions Judge, Case ‘others. Act,
IRajnandgaon CGPDI No.. [1. Madhusudan Yadav (Ex.
7 02/2021 |MP) .
6. Principal District Special “C.G. State Vs. Junied and 420, 406, 467, 468, IPC Section 10 CGPDI | &% &q
& Sessions Judge, Case |others. Act,
Rajnandgaon CGPDI No...|1. Madhusudan Yadav (Ex.
06/2021 MP)
L 1 _ |
()
(4, o
o 1

Registrar (Judicial)

Y




